
FIR No. 13673/21 

PS: SB Dairy                   

State v. Avinash 

U/s 379/411/34 IPC 

07.06.2021 

Present :- Ld. APP for the State. 

Mr. Vinay Kumar, Ld. Counsel for the accused (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  In this case, applicant/ accused is in JC since 26.05.2021. There is no previous 

involvement found qua him. In writ petition civil no. 749/18 the following directions have been 

passed by Hon'ble Supreme Court i.e. “The application of the principle “bail and  not jail” 

should be particularly applied by the Trial Courts. There is no difficulty in applying this 

principle or in identifying petty cases. Similarly, where the accused is a poor person, the Trial 

Court should look in to the question of grant of bail in a sympathetic and a compassionate 

manner and may even consider either releasing the accused on a personal bond or on a bond of 

a limited amount which is easily affordable by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ accused in 

jail. Accordingly, bail application is allowed subject to the following conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum of 

Rs.20,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider deputed in 

this court by the jail authority  

  Dasti.   

     (VAIBHAV MEHTA) 

     MM-05 (North), Rohini Courts / New Delhi/ 07.06.2021 

  



FIR No. 141/21 

PS SB Dairy 

State vs Muzib @ Suddi and Ikram 

07.06.2021 

Present :- Ld. APP for the State. 

  Mr. Mohd. Jarjish, Ld. Counsel for the applicants / accused persons (VC). 

   

  Separate applications seeking direction to the SHO to supply of copy of 

FIR moved by the counsel on behalf of applicants/ accused persons. 

  Reply filed by the IO. 

  Heard. Record perused. 

  Let SHO concerned is directed to do needful and supply copy of FIR to the 

applicants/ accused persons. The present applications stand disposed off accordingly. 

  Dasti. 

 

 

(VAIBHAV MEHTA) 

     MM-05 (North), Rohini Courts / New Delhi/ 07.06.2021 

  



FIR No. 246/21 

PS: SB Dairy 

07.06.2021 

This is an application for releasing vehicle No. DL 1LM 8395 on superdari filed by 

applicant /  registered owner Sh. Manoj Kumar.  

Present:- Ld. APP for the State. 

  Mr. Surendra Yadav, Counsel for the applicant (through VC). 

 

  Reply to the application has been filed on behalf of the IO.  

  I have heard the submissions and perused the reply. 

  Instead of releasing the vehicle on superdari, I am of the considered view 

that the vehicle has to be released as per directions of Hon'ble Supreme Court in case 

titled as “Sunder Bhai Ambalal Desai Vs. State of Gujrat”, AIR 2003 SC 638, wherein 

it has been held, 

  “68. Vehicles involved in an offence may be released to the rightful owner 

after preparing detailed panchnama; taking photographs of the vehicle, valuation report, 

and a security bond. 

  69. The photographs of the vehicle should be attested countersigned by the 

complainant, accused as well as by the person to whom the custody is handed over. 

  70. The production of the vehicle should not be insisted upon during the 

trial. The panchnama and photographs along with the valuation report should suffice for 

the purposes of evidence. 

  71. Return of vehicles and permission for sale thereof should be the general 

norm rather than the exception. 

  72. If the vehicle is insured, the court shall issue notice to the owner and 

the insurance company for disposal of the vehicle. If there is no response or the owner 

declines to take the vehicle or informs that it has claimed insurance/released its right in 

the vehicle to the insurance company and the insurance company fails to take possession 

of the vehicle, the vehicle may be ordered to be sold in auction. 

  73. If a vehicle is not claimed by the accused, owner, or the insurance 

company or by a third person, it may be ordered to be sold by auction.” 

  The view of the Hon'ble Supreme Court has been reiterated by Hon'ble 

Delhi  High Court in case titled as “Manjit Singh Vs. State” in Crl. M.C. No. 

4485/2013 dated 10.09.2014. 



  Considering the facts and circumstances and law laid down in the above 

said case laws, let the vehicle in question bearing registration number DL 1LM 8395 be 

released to the applicant on furnishing security bond/indemnity bond as per valuation 

report of the vehicle. IO is directed to get the valuation done of the vehicle prior to 

releasing the same to the applicant as per directions of Hon'ble Supreme Court. The 

panchnama as mentioned above be also prepared. The photographs of the vehicle be 

taken and the cost of the photographs shall be borne by the applicant. 

  Copy of this order be given dasti to applicant. 

  Panchnama, photographs and security bond/indemnity bond be filed in the 

court along with charge sheet. 

 

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 07.06.2021 



FIR No. 266/2020 

PS SB Dairy 

State vs Mobul Sheikh @ Gujjar 

07.06.2021 

Present:- Ld. APP for the State. 

  Sh. Hari Om Guputa, Ld. Lac/ Ld. Counsel for the applicant (through VC). 

   

  This is an application seeking grant of bail moved by the counsel on behalf 

of applicant/ accused. 

  Reply filed by the IO. 

  Heard. Record perused. 

  Perusal of record shows that vide order dated 08.01.2021, the applicant/ 

accused has already granted regular bail by this Court. Hence the present application 

stands dismissed. 

Hence the present application stands dismissed as disposed off accordingly. 

  Dasti. 

 

(VAIBHAV MEHTA) 

     MM-05 (North), Rohini Courts / New Delhi/ 07.06.2021  



FIR No. 14760/2020 

PS Bawana 

State vs Sonu @ Sonaram 

07.06.2021 

Present:- Ld. APP for the State. 

  Mr. Vivekanand, Ld. Counsel for the applicant (through VC). 

   

  This is an application seeking grant of bail moved by the counsel on behalf 

of applicant/ accused. 

  Reply filed by the IO. 

  Heard. Record perused. 

  Perusal of record shows that vide order dated 15.01.2021, the applicant/ 

accused has already granted regular bail by this Court. Hence the present application 

stands dismissed. 

Hence the present application stands dismissed as disposed off accordingly. 

  Dasti. 

 

(VAIBHAV MEHTA) 

     MM-05 (North), Rohini Courts / New Delhi/ 07.06.2021  



FIR No.319/21 

PS: Bawana 

07.06.2021 

This is an application for releasing vehicle No. DL 1LX 8047 on superdari filed by 

applicant / registered owner Sh. Surender Kashyap.  

Present:- Ld. APP for the State. 

  Mr.Jai Khanduja, Counsel for the applicant (through VC). 

 

  Reply to the application has been filed by the IO.  As per reply of IO, he 

objected to release the abovesaid vehicle to its owner/ applicant. 

   I have heard the submissions and perused the reply. 

  In view of the abovesaid, the abovesaid vehicle cannot be released at this 

stage. Hence, application stands disposed off as dismissed accordingly. 

  Dasti. 

 

     (VAIBHAV MEHTA) 

     MM-05 (North), Rohini Courts / New Delhi/ 07.06.2021 

 

  



FIR No 25/21 

PS: Bawana 

07.06.2021 

 

This is an application for releasing article i.e. mobile phone OPPO A35 Redmi 5 on superdari 

filed by applicant / registered owner Sh. Nand Kishore. 

Present:- Ld. APP for the State. 

  Mr. Arti Singh, Ld. Counsel for the applicant (through VC). 

 

  Reply to the application has been filed on behalf of the IO.  

  I have heard the submissions and perused the reply. 

  Instead of releasing the article on superdari, I am of the considered view that the 

article has to be released as per directions of Hon'ble Supreme Court in case titled as “Sunder 

Bhai Ambalal Desai Vs. State of Gujrat”, AIR 2003 SC 638, wherein it has been held, 

  “68. Vehicles involved in an offence may be released to the rightful owner after 

preparing detailed panchnama; taking photographs of the vehicle, valuation report, and a 

security bond. 

  69. The photographs of the vehicle should be attested countersigned by the 

complainant, accused as well as by the person to whom the custody is handed over. 

  70. The production of the vehicle should not be insisted upon during the trial. The 

panchnama and photographs along with the valuation report should suffice for the purposes of 

evidence. 

  71. Return of vehicles and permission for sale thereof should be the general norm 

rather than the exception. 

  72. If the vehicle is insured, the court shall issue notice to the owner and the 

insurance company for disposal of the vehicle. If there is no response or the owner declines to 

take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the 

insurance company and the insurance company fails to take possession of the vehicle, the vehicle 

may be ordered to be sold in auction. 

  73. If a vehicle is not claimed by the accused, owner, or the insurance company or 

by a third person, it may be ordered to be sold by auction.” 

  The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi  

High Court in case titled as “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 

10.09.2014. 

  Considering the facts and circumstances and law laid down in the above said case 

laws, let the abovesaid articles mobile phone OPPO A35 be released to the applicant on 

furnishing security bond/indemnity bond as per valuation report of the articles.  IO is 



directed to get the valuation done of the articles prior to releasing the same to the applicant as per 

directions of Hon'ble Supreme Court. The panchnama as mentioned above be also prepared. The 

photographs of the articles be taken and the cost of the photographs shall be borne by the 

applicant. 

  Copy of this order be given dasti to applicant. 

  Panchnama, photographs and security bond/indemnity bond be filed in the court 

along with charge sheet. 

 

     (VAIBHAV MEHTA) 

     MM-05 (North), Rohini Courts / New Delhi/ 07.06.2021 

  



FIR No.1918/2020 

PS: Bawana 

07.06.2021 

This is an application for releasing vehicle No. DL 4SAX 9841 on superdari filed by 

applicant / registered owner Sh.Hari Kishan.  

Present:- Ld. APP for the State. 

  Mr. Arti Singh, Counsel for the applicant (through VC). 

 

  Reply to the application has been filed on behalf of the IO.  

  I have heard the submissions and perused the reply. 

  Instead of releasing the vehicle on superdari, I am of the considered view 

that the vehicle has to be released as per directions of Hon'ble Supreme Court in case 

titled as “Sunder Bhai Ambalal Desai Vs. State of Gujrat”, AIR 2003 SC 638, wherein 

it has been held, 

  “68. Vehicles involved in an offence may be released to the rightful owner 

after preparing detailed panchnama; taking photographs of the vehicle, valuation report, 

and a security bond. 

  69. The photographs of the vehicle should be attested countersigned by the 

complainant, accused as well as by the person to whom the custody is handed over. 

  70. The production of the vehicle should not be insisted upon during the 

trial. The panchnama and photographs along with the valuation report should suffice for 

the purposes of evidence. 

  71. Return of vehicles and permission for sale thereof should be the general 

norm rather than the exception. 

  72. If the vehicle is insured, the court shall issue notice to the owner and 

the insurance company for disposal of the vehicle. If there is no response or the owner 

declines to take the vehicle or informs that it has claimed insurance/released its right in 

the vehicle to the insurance company and the insurance company fails to take possession 

of the vehicle, the vehicle may be ordered to be sold in auction. 

  73. If a vehicle is not claimed by the accused, owner, or the insurance 

company or by a third person, it may be ordered to be sold by auction.” 

  The view of the Hon'ble Supreme Court has been reiterated by Hon'ble 

Delhi  High Court in case titled as “Manjit Singh Vs. State” in Crl. M.C. No. 

4485/2013 dated 10.09.2014. 



  Considering the facts and circumstances and law laid down in the above 

said case laws, let the vehicle in question bearing registration number DL 4SAX 9841 be 

released to the applicant on furnishing security bond/indemnity bond as per valuation 

report of the vehicle. IO is directed to get the valuation done of the vehicle prior to 

releasing the same to the applicant as per directions of Hon'ble Supreme Court. The 

panchnama as mentioned above be also prepared. The photographs of the vehicle be 

taken and the cost of the photographs shall be borne by the applicant. 

  Copy of this order be given dasti to applicant. 

  Panchnama, photographs and security bond/indemnity bond be filed in the 

court along with charge sheet. 

 

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 07.06.2021 

  



FIR No.248/21 

PS: SB Dairy  

07.06.2021 

This is an application for releasing vehicle No. RJ 14GJ 0217 on superdari filed by 

applicant /  AR of registered owner Sh. Jitesh Kumar Jha.  

Present:- Ld. APP for the State. 

  Mr. Dhirander Mathur, Counsel for the applicant (through VC). 

 

  Reply to the application has been filed on behalf of the IO.  

  I have heard the submissions and perused the reply. 

  Instead of releasing the vehicle on superdari, I am of the considered view 

that the vehicle has to be released as per directions of Hon'ble Supreme Court in case 

titled as “Sunder Bhai Ambalal Desai Vs. State of Gujrat”, AIR 2003 SC 638, wherein 

it has been held, 

  “68. Vehicles involved in an offence may be released to the rightful owner 

after preparing detailed panchnama; taking photographs of the vehicle, valuation report, 

and a security bond. 

  69. The photographs of the vehicle should be attested countersigned by the 

complainant, accused as well as by the person to whom the custody is handed over. 

  70. The production of the vehicle should not be insisted upon during the 

trial. The panchnama and photographs along with the valuation report should suffice for 

the purposes of evidence. 

  71. Return of vehicles and permission for sale thereof should be the general 

norm rather than the exception. 

  72. If the vehicle is insured, the court shall issue notice to the owner and 

the insurance company for disposal of the vehicle. If there is no response or the owner 

declines to take the vehicle or informs that it has claimed insurance/released its right in 

the vehicle to the insurance company and the insurance company fails to take possession 

of the vehicle, the vehicle may be ordered to be sold in auction. 

  73. If a vehicle is not claimed by the accused, owner, or the insurance 

company or by a third person, it may be ordered to be sold by auction.” 

  The view of the Hon'ble Supreme Court has been reiterated by Hon'ble 

Delhi  High Court in case titled as “Manjit Singh Vs. State” in Crl. M.C. No. 

4485/2013 dated 10.09.2014. 



  Considering the facts and circumstances and law laid down in the above 

said case laws, let the vehicle in question bearing registration number RJ 14GJ 0217 be 

released to the applicant on furnishing security bond/indemnity bond as per valuation 

report of the vehicle. IO is directed to get the valuation done of the vehicle prior to 

releasing the same to the applicant as per directions of Hon'ble Supreme Court. The 

panchnama as mentioned above be also prepared. The photographs of the vehicle be 

taken and the cost of the photographs shall be borne by the applicant. 

  Copy of this order be given dasti to applicant. 

  Panchnama, photographs and security bond/indemnity bond be filed in the 

court along with charge sheet. 

 

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 07.06.2021 


